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NO'l‘I(‘F.

Subject: Engagement ol‘ Law Researchers for District Jutlges (Cntnlnerclal Caurts) In the Ola
_ Principal District & Sessions Judge (I-lQs). Delhi an purely short-tertn contractual ltasls

for n period upto 3 l.03.2026.

Tlte Oflice of Principal District & Sessions Judge ll lQs). l)elhi invites applications for engagement of
03 Law Researchers for District Judges (Commercial Courts) Central District on purely short-term
contractual basis For the period upto 3l.03.2026 tupto end ol‘ I-‘Y-2025-26) at a lixetl month!)
honorarium of Rs. $0.000/-. in terms of the directions ol‘ the llon‘ble I-Iase ol‘ Doing Business (l-loDli)
Committee.

The candidate applying for the post should be a graduate in Ian from a recognized law school I college
I university I institute established by lu\\ in India. recogttizetl hg. the Bar Council ol‘ India. ha\ ing not
less than 55% marks in the aggregate and eligible for cnrohneat as an Advocate with the Bar Council.
The candidate must have good ktionletlge of computers. Prel'erence may he given to candidates \\|tn
have Post Graduation Degree in Lao or other relevant experience.

The selection of the eligible candidates sltall be made as per the gtticlelincs Framed by the I lon'hle l-LoDi'l
Committee (Annexure “X“) and the selected candidates shall also ahide the said guidelines and all the
relevant service rules during the period ofengagetneat.

The candidates who fulfill the eligibility criteria as per the guidelines (Attttewre "X") ma) submit their
Application Form for the post of Lav. Rcsearclters in the prescribed fornutt as ‘r Schedule — l and
Schedule - li on all working days between l0:(10/\M to 05:00l’t\rl latest b 2 .l2.2025. through
Receipt and issue (R&l) Branch. Central District. Room No. Z0-l. Second F on . Tis liazari Courts.
Delhi. Applications received after due date and time shall not he entertained. 9,;

.'>°%{
(Vireatler Kuntar Bnnsal)

Principttl District 8'. Sessions Judge (i'iQs)
Tis ilazari Courts. Delhi

63m@—6335°
No /Rectt Cell/Law ResearchcrI"'0"S Dat d D ll’ I 2. . - - e . c n tte
Copy Ibrwarded for information and necessary action to : ‘

I. The Registrar General. I-lon'ble High Court ol' Delhi. Nets Delhi.
2. The Principal District & Sessions Judges (All Districts). Delhi/Ne\\t Delhi.

. The Principal Judge. Family Courts (I-|Qs). Dttarlta Court Complex.

. l-tony. Secretary of Bar Associations. Delhi High Court and all District Courts. Dcllti/Ne“
Delhi with the request to get affix the Notice. on Notice Boards.

5. The Website Committee. Tis Hazari Courts to upload the satne on the \\ ehsitc oftltis Ol‘l'tcc.
6. DDOIAO/AAO. Accounts Branch. Central District. |‘is l-lttz.ttri Cour ‘ )elhi.
7 \ 1. A.O.(.lndl.)/Branch lmltarge. Administration Brant.h - l. Jtttlicial t anc t. Ccntral District. Tis

Hazari Courts. Delhi.
8. Care Taking Branch ol'a|l Districts to atlix the Notice. on Noti e Bot ' s ol’ their rcspecti\e

districts. <
_%t1Y'§atr?‘. _ (\’lrentlet'KtunnrBonsai)

Pnttctpttl District & Sessions Judge ti lQsl
l‘is llazari Courts. Delhi
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To.

The Principal District 8: Sessions Judge (HQs)
Tis l-lazari Courts.
Delhi

Sub: APPLICATION FORM for engagement of Law Researcher for District Judges
(Commercial Courts), Central District. Tis Hazari Courts, New Delhi.

Ap|glicant‘s Pro file

Schedule - l

Paste Latest
Passport size

Coloured
Photograph

l Ndmfi 7 W 7

2 Father‘s/I-Iusband‘s Name

T 3 Postal Address " ‘ W
4 Phone No. (Residence)

. Hti ' e r
ti S Mobile No.

i
i
l .

i 6 Datc0fBirtittddxlmm-'y))y) P “ii K T K
- D . t. - - _. _,.

7 E-mail address

D 8* Qualifications (with percentage of Marks
t W (obtained)
i 9' Experience ——u W W T

‘ of computers
l0 Whether having good working kntm ledge ’ ‘

.___ ‘ _ _.__ 71 _

71 l Number and date of enrollment as an
Advocate and where enrolled

l
t

121 7 Presentemployer.il'any 7 T 7 T if 77 Ti T T if T 7*

13 Any other relevant information

Place

Date

Note: Relevant documents pertaining to educational qualificationts). experience. publicatioatst etc.. be
attached.
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Schedule - II

UNDERIAKING/_DECLARATION

l. _ .. s/d/w/0 _ - ._

r/0

___do hereby declare and undertake that l have read and understood the Guidelines for

engagement of Law Researchers for the District Judges (Commercial Courts) in Delhi and will

abide by the provisions contained therein during the course of my engagement as Law

Researcher and also after expiry of the term of the said appointment. l further declare that

the provisions of Guideline No. S of the aforesaid Guidelines are not attracted in my case.

Signature

Name __
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r/0
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“ '--—-------hi,

iiicn COURT or DELHI  -" ll

Gllldfllitws for Engagement of Law Researchers for the District Judges
[Commercial Courts] in Delhi, 2023

I-Ion’bIe the Chief Justice, High Court of Delhi, on the recommendations of the
l-lon'ble Judges of the l—lon‘ble Ease of Doing Business Committee of this Court has
b°°" Pleased l° aPP1'°V° 1116 f0ll0\\'ing Guidelines for Engagement of Law Researchers
for the District Judges [Commercial Courts] in Delhi.

1. 'Short title and commencement

These Guidelines shall be called Guidelines for Engagement of Law Researchers for
the District Judges [Commercial Courts] in Delhi, 2023. They shall come into force
immediately.

2. Entitlement for the Services of Law Researchers:

Every District Judge [Commercial Court] in Delhi shall be entitled to have the
services of one Law Researcher.

3. Eligibility Conditions for engagement as LR:

(i) The candidate for engagement as Law Researcher should be a graduate in law from
a recognized law school! college! university! institute established by law in India,
recognized by the Bar Council of lndia, having not less than 55% Marks in the
aggregate and eligible for enrolment as an Advocate with the Bar Council.

(ii) The candidate must have good working knowledge of computers.

(iii) Preference may be given to candidates having Post Graduation Degree in Law or
other relevant experience.

4. Age and Nationality:

(i) The candidate must be a citizen of India.

(ii) The candidate must not be above 32 years of age as on the date of making the
application for engagement.

S. Disqualifications:

(i) A candidate must not be engaged, or appointed! employed elsewhere on
honorarium! paymentlsalary basis during the course of engagement as Law
Researcher.

1
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(ill 1\ Candidate should not have hccn convicted or involved in any criminal case,
relating to any otTciicc itivnlving moral turpitudc.

(iii) A candidate must not be facing any disciplinary proceeding bcforc the Bar
Council oflndizt and! or the Bar Council oi‘ the State conccmcd or any other authority.

6. Terms and Nature oflingagcnimt;

(ll The 1-3‘-\’ R¢S¢fl1'<=l1¢r Shall be engaged on purely short term contractual basis for a
period of one year cxtendablc by another term of one year under the orders of the
concerned Principal District and Sessions Judge, on the recommendations of the
concerned District Judge [Commercial Court].

(ii) The contractual engagement shall not confer upon the Law Researcher any right!
claim for regular appointment or continuance in service beyond the actual period of
engagement.

(iii) A Law Researcher may be prematurely discharged with immediate effect without
assigning any reason by the concerned Principal District and Sessions Judge on the
recommendations of the concemed District Judge [Commercial Court} or otherwise.

(iv) A Law Researcher intending to prematurely leave the engagement, shall be
required to give at least one month's prior notice in writing to the concerned Principal
District and Sessions Judge. The Principal District 8: Sessions Judge, may. in exercise
of his discretion, waive off this requirement of one month’: nflllfifi in appropriate cases
I extenuating circumstances.

'7. Remuneration:

Every Law Researcher shall be paid a fixed monthly honorarium of Rs. 50,000/- or
such honorarium as may be revised from time to time. The Law Researcher shall not
be entitled to any other allowance or perks.

8. Attendance and Leave:

(i) The Law Researcher may be granted such leave of absence as may be approved by
the concerned Principal District and Sessions Judge on the recommendations of the
concemed District Judge [Commercial Court] with whom the Law Researcher is
attached, subject to a maximum fraction of 12 days casual leave per year, vis-:1-visthe
period ofengagement.

(ii) The Law Researcher shall not proceed on leave without approval from the
concerned District Judge [Commercial Court], except that in case of emergency he
may proceed on leave after giving prior intimation.
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(iii) The Law Researcher may he granted spceittl casual leave in‘ I0 days in the month
l'.lo unc and Special Casual Leave ot' S days during the winter vacation. in exercise of

1"‘-5 d\SCI'¢1\m\ hy the eottcenied Principal District and Sessions Judge on the
recommendation ol‘ the conccmcd District Judge (Commercial Court) with-whom the
Law Researcher is attached.

(iv) T118 Law Researcher may he granted extraordinary medical leave up to a
l'l'1€!..‘(lI'!\'L'liTl period of l0 days on hall‘ remuneration, in extreme eases, at the discretion
of the concerned Principal District and Sessions Judge, on the recommendation of the
concerned District Judge (Commercial Court.)

(V) No stipfifld Shflll be paid to the Law Researcher for unauthorized absence, as also
for days of leave exceeding the permissible leave.

(vi) The Reader of the concerned Court shall maintain a record of attendance of the
Law Researcher and shall accordingly intimate the Administration and Accounts
Branches on last wt|t'l<i1'tg day of each calendar month

9. Experience Certificate:

The Law Researcher may be issued an experience certificate on completion of a
minimum period of six months‘ of engagement by the concerned District Judge
[Commercial Court] with whom the Law Researcher has worked subject to the
approval of the concerned Principal District and Sessions Judge.

10. Conduct during and after term oi‘ Engagement:

(i) The Law Researcher shall maintain absolute devotion to duty and a high standard
of morals during the term of engagement. He shall maintain the highest standard of
integrity commensurate with the responsibilities entrusted to him. The Law
Researcher shall maintain utmost secrecy in respect of matters which come to his
notice by virtue of the engagement. and shall ensure that no information, document or
any other thing is disclosed, parted with or disseminated to others, in any manner. The
Law Researcher will not disclose any fact which comes to his knowledge on account
of such official attachment, even after completion of term of engagement, unless such
disclosure is legally required to he made, in discharge of lawful duties. The Law
Researchers shall conduct himself/herself with dignity and behave courteously with
litigants, court staff and lawyers.

(ii) The Law Researcher shall not accept any other assignment during the tenn of
engagement. He shall not practise as an Advocate in any Court of Law or Tribunal or
any other Authority during the course of the engagement as Law Researcher.
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li\\ lhc l:t\\ Rt'.~'t‘a1'eltei. liw ii pi,-1111,] n|'||1|-op \-em-J alter the completion of the
engagcnient. shall tint appear in u east; |1tt|'|t||t_'d lw the I)is-liiet Judge [Commercial
Courll \\ith \\lit\m he has l\t!Cl'l atlltlehetl. rcgnrtlless n|'w|ielItcr he wurl-ted on that case
or not. durini l -' - - 't__ t to pound that he \\tn'lted with the District Judge |(‘u1i1mcrcial Court]

t\'l The Law Rcsettrchcr shall obtttiti a "No Dues Ccrlilieate" from all the branches of
the District Courts on completiot I‘i o tenure ot‘ engagement. or on leaving theengagement prematurely.

(vi) The Law Researcher will l'ollo\\' the dress code as provided under Chapter IV of
Part Vl ofthc Bar Council oflndia Rules.

ll. Access aviiilablc to :1 LR:

During the period of encasement, the Law Researcher shall have a h__ _ ccess to t e Com
room. and. at the discretion of the District Judge [Commercial Court] concerned, if
necessary. the chamber of the Judge. Library and the Residential Office of the District
Judge [Commercial Court].

12. Process and Method ot'Selection:

(i) The recruitment I selection process for Law Researchers for District Judges
[Commercial Courts] for each district of Delhi shall be separatcl in'tiat d b

y t e y theconcerned Principal District and Sessions Judge.

(ii) A notice shalt be issued, inviting applications in the Form specified in Schedule
I, for engagement of requisite number of Law Researchers for District Judges
[Commercial Courts] in the given district, which shall be published on the website of
the District Court and on the notice board of the concerned District Court Complex
and in such additional manner as the concerned Principal District and Sessions Judge
may deem fit and proper.

(iii) The office of the concerned Principal District and Sessions Judge shall shortlist
the candidates on the basis of the applications so received. in accordance with the
eligibility criteria stipulated in these guidelines. l

(iv) The Selection Committee for selection of Law Researchers shall comprise of
the Principal District and Sessions Judge (Chairperson), the Principal Judge (T-‘amily
Court) and the senior most District Judge [Commercial Court] of the concerned
district.
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//i. / u-'lllC tiiial selection shall he iiiiitle on the basis til‘ |-iersnnal interview Hr the

T .‘ ‘ ' \* . . . . -E n :l'~d ‘iilllfillfilfllss. cniidiieted hy the hcleetiiiii (‘nmmitlee and the Iinal merit list
s in ~ - _ .*- Ptqvtircd iiiid piihlislicd on the website.
(vi) ‘The short listed ciiiiditlntes shall he called for personal interview by the
Selection Committee and tl '_ . ie linnl merit list shall l‘lL' prepared along with ii suitable
waiting list,

(Vii) The final selected c d'dan i ates as per the merit list shall be given engagement!
appointment letters by the cone d ’erne lrincipal District and Sessions Judge, on
verification of requisite documents

(viii) A waiting list shall also be prepared which shall be valid for a period of one
ear d ‘y ‘ an 1l"l case any ol'the selected candidates does not join or prematurely leaves the

engagement or is prematurely discharged, the candidate (s) in the waiting list, in the
order of merit shall be offered engagement for the remaining period.

(ix) The appointed Law Researchers shall be assigned to the District Judges
[Commercial Courts] in the district by the coneemed Principal District and Sessions
Judge. The conce d P‘ ' ' ' 'rne rincipal District and Sessions Judge may transfer Law
Researchers from one Commercial Court to another within the district.

(x) The Law Researcher shall function under the direct control and supervision of
the coneemed District Judge [Commercial Court] and overall administrative control ofth . . . . . .e concerned Principal District and sessions Judge.

13. Duties and Responsibilities:

A Law Researcher will be expected to render assistance to the concerned District
Judge [Commercial Court} not onlv in respect of judicial functions but al '_ , so in the
administrative functions ofthe District Judge [Commercial Court], as may be assigned
to him.

14. Duty Hours! Place:

(i) The duty hours of Law Researcher shall be the Court workin hours f‘ hg or t e
Delhi District Courts. However, the Law Researcher may be required to perform
duties even aficr Court working hours as per the directions of the concerned D’ 'lSIl'lCl

Judge [Commercial Court]. The Law Researchers may also be required to attend the
office! residential office of the District Judge [Commercial Court] to whom he is
attached even on gazetted! local holidays- The Law Researcher may be posted with
any of the District Judges [Commercial Courts] in the concerned District.
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IS. Undc|'l:1lci|1gIl)ca'l:1mtim|:

111: sclcclcd cmiidalc. bcfon: joining as Lnw Rcscnmhcr, sllull sign an {J|u!crlukiflE/
Dcciamiiuu as pmscribcd in Sclmdulu-II.

l(1.Rcsidu:u'yChmsc:
. - ‘ ' ,lhc decision

In rcspccl ofauy mullcr not spcmfically |I|‘DVldfid under lhcsc Guidelines. . . . - db'4I'l1E-lhcmon lakcn by lhc Clnc1Iusncc.lI|gl1Coun ofDc1h|. 51¢" 5° ml ““ m I

By Order

(I;,%'E;';1z%n'1zJA)
Registrar Gvncml
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